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l. Ferozkhan Rasidkhan,
' residing in front of Agakhan Wada,
shivaji Nagar, :
Bhusawal .~ +vs Applicant in
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3. Praoip Kumar Narkar,

: residing at C/o. Railway
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l. Union of India through o .
' General Manager,
. Railway Electrification Project.
Near Loco Sheg, N
Allahabad, U.P.

2e Eyj Chief Electrical Engineer (1I),
Railway Electrification Project,
ajni, Nacpur - 3. e+ Resrondents

CORAM i Hon'ble Member (A), Shri M.Y.Priolkar
“Hon'ble Member (J), Shri T.C.Reddy
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Appearances :

Applicants in person.

Mr. J.G.Sawant, Advocate
for the| respondents. ;

ORAL JUDGEMENT: . Dpated s 24.7.1991 !
JPer. M.Y.Priolkar, Member {(A)

All these five cases namely 0,A, Nos. 243/89,
244/89, 255/89, 256/89 & 257/89 are taken up together

as the point involved is the same.
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'rZy'fﬁx, Accord_;g to the applicants who were monthly
'rated casual workers of the railwa;thao worked with the
railways long enough to have attaineo temporar3 status
but their serVices have been illegally ang arbitrarily
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Railway Servants Biscipline ané’ Appecl Rules, 136& a=

:requtree on the ground that they ha¢ obtaineg appointment

as Casual Labourers on produ’ction of bogus service cards, v
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stetemerts thet the applic
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gis had etiained temporary
status prior to the termination of their services as
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) . forgec¢ there was Lo, que‘;ion of orantind them temporary
status. We are not able to agree with this contention,
“since unoer the rules caeua workere er;loyed in progects

whodh &
N de—in the case with the present applicants, are oeemed
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to have attained temporary status after completing 360
-days of continuous serVice as casua 'worPers. The
‘respondents have not cisputed that the applicants have at
their credit this minimum period of service for attainment
of temporary status. We have to holg, therefore that the 5,
ap;licants serVices shoulo not have been terminated Without
'following G;E?procedure prescribed for termination under '} v
the Railway Servants Discipline and Appeal Rules.

‘4, In a large number of s&m&ier applications by - . | i

?/ employees who were similarly situated we have helo that
' o employees whose services have not been lawfully terminated vv S
by holding enquiry thgy are entitled to reinstatement.
One such judgements is oated 20.7.1990 in 0,A, 250/88 and
20 others oelivered by a Bench where one of us (M.Y. Priclkar)

was a Member. We are inclined to follow the same judgement
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4 will be no order as to costs.

in the present cases'also.’AAccdréingly‘we éifeC£ fhé€ -

the applicants should be forthwith reinstated if they .
offer themselves for employment and that they should
get continuity of their services for the period they
were out of service, but they would not get any back

wages for the same period for the pgesent. Regular

enquiry as prescribed under the Railway Servants tiscipline

and Appeal Rules should be helo against them for the

charge of securing employment on the basis of forg
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service carcs. Ecck wgces woulc be aqnis=ible to them,
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applicants"having acquired temporary status as Casual
Labourers would be entitled to prefer appeals if the -

orders passed in the enquiry go against them. .Ttere
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